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REFERENCE BY THE SPEAKER

Teacher’s Day celebrated in the country in honour of former President Dr.
Sarvapalli Radhakrishnan

MADAM SPEAKER: Hon. Members, today is Teacher’s Day. This day, as you
are aware, commemorates the birthday of Dr. Sarvepalli Radhakrishnan, former
President of India and a teacher par excellence for his contribution to the Indian
education system.

Teachers, as all of you would agree, have an influencing role in the life of
every student. They are like beacons of light, guiding us in the formative years of
our life. They mould us and in the process, shape our future. The day is observed
to express our appreciation and gratitude to our teachers.

Let us on this occasion pay our tribute to all teachers for their contribution

to the society.

... (Interruptions)
MADAM SPEAKER: Question Hour. Question No. 441.
Shri C. Sivasami.

... (Interruptions)



05.09.2011

(Q. No. 441)@
MADAM SPEAKER : Q. No. 441, Shri C. Sivasami

SHRI C. SIVASAMI : Madam. ..... ... (Interruptions)

11.02 hrs.

At this stage Shri Shailendra Kumar, Shri Jagdish Sharma and some other hon.
Members came and stood on the floor near the Table.

... (Interruptions)
MADAM SPEAKER: Hon. Members, please sit down.

... (Interruptions)
MADAM SPEAKER: The House stands adjourned to meet again at 1200 hours.

11.03 hrs
The Lok Sabha then adjourned till Twelve of the Clock.


rbn
To allot five pages 
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12.00 hrs.
The Lok Sabha reassembled Twelve of the Clock

(Mr. Deputy Speaker in the Chair)

.. (cxagm)

At this stage Shri C.R. Patil, Shri Ghanshyam Anuragi and some other hon.
Members came and stood on the floor near the Table.
... (cgaygm)

12.01 hrs.
PAPERS LAID ON THE TABLE

MR. DEPUTY-SPEAKER: Now, Papers to be laid on the Table.
THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE): Sir, I beg to lay on the Table a copy each of the following
Notifications (Hindi and English versions)
under Section 6D of the Employees’ Provident Funds and Miscellaneous
Provisions Act, 1952:-
(1) The Employees’ Pension (Amendment) Scheme, 2011 published in
Notification No. S.O. 1809(E) in Gazette of India dated the 5™ August,
2011.
(Placed in Library, See No. LT 5101/15/11)
(2) The Employees’ Deposit-Linked Insurance (Second Amendment) Scheme,
2011 published in Notification No. G.S.R. 1810(E) in Gazette of India
dated the 5™ August, 2011.
(Placed in Library, See No. LT 5102/15/11)

... (Interruptions)
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THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI
MUKUL ROY): Sir, on behalf of Shri G.K. Vasan, I beg to lay on the Table:-

(1

)

A copy of the Report (Hindi and English versions) of the Comptroller and
Auditor General of India-Union Government (Commercial) (No. 5 of 2011-
12) (Performance Audit) - Management of Vessels of the Shipping
Corporation of India Limited under Article 151(1) of the Constitution.
(Placed in Library, See No. LT 5103/15/11)

A copy each of the following papers (Hindi and English versions) under
sub-section (1) of section 619A of the Companies Act, 1956:-

(i) Review by the Government of the working of the Cochin Shipyard
Limited, Cochin, for the year 2010-2011.

(1)  Annual Report of the Cochin Shipyard Limited, Cochin, for the year
2010-2011, alongwith Audited Accounts and comments of the Comptroller
and Auditor General thereon.

(Placed in Library, See No. LT 5104/15/11)

... (Interruptions)

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATI JAYANTHI NATARAJAN): Sir, I beg to lay on the

Table a copy each of the following Notifications (Hindi and English versions)

issued the Environment (Protection) Act, 1986:-

(i)  S.O. 1844(E) in Gazette of India dated the 8" August, 2011,
constituting the State Level Environment Impact Assessment
Authority, Rajasthan, comprising three members, mentioned therein.

(i) S.O. 1845(E) in Gazette of India dated the 8" August, 2011,
constituting the State Level Environment Impact Assessment

Authority, Delhi, comprising three members, mentioned therein.
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(iii)

(iv)

v)

2

12

S.0. 1843(E) in Gazette of India dated the 8" August, 2011,
constituting the State Level Environment Impact Assessment
Authority, Jammu and Kashmir, comprising three members,
mentioned therein.

S.O. 1846(E) in Gazette of India dated the, g™ August, 2011,
constituting the State Level Environment Impact Assessment
Authority, Chhattisgarh, comprising three members, mentioned
therein.

S.O. 1547(E) in Gazette of India dated the, 7t July, 2011,
constituting the State Level Environment Impact Assessment
Authority, Maharashtra, comprising three members, mentioned
therein.

(Placed in Library, See No. LT 5105/15/11)

A copy of the Notification No. S.0. 1908(E) (Hindi and English
versions) published in Gazette of India dated the 17" August, 2011,
specifying Ordinary Places of Sitting of the National Green Tribunal
issued under sub-section (3) of Section 4 of the National Green

Tribunal Act, 2010.

(Placed in Library, See No. LT 5106/15/11)

... (Interruptions)
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THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI M.M.

PALLAM RAJU): Sir, | beg to lay on the Table:-

(1 @ A copy of the Annual Report (Hindi and English versions) of the
Institute for Defence Studies and Analyses, New Delhi, for the year 2009-
2010, alongwith Audited Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Institute for Defence Studies and
Analyses, New Delhi, for the year 2009-2010.

(2)  Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.

(Placed in Library, See No. LT 5107/15/11)

(3) A copy of the Armed Force Tribunal (Procedure) Amendment Rules, 2011
(Hindi and English versions) published in the Notification No. S.R.O. 05(E)
in Gazette of India dated the 29™ July, 2011 under Section 43 of the Armed
Force Tribunal Act, 2007.

(Placed in Library, See No. LT 5108/15/11)

... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC

GRIEVANCES AND PENSIONS AND MINISTER OF STATE IN THE PRIME

MINISTER’S OFFICE (SHRI V. NARAYANASAMY): Sir, on behalf of Shri D.

Napoleon, I beg to lay on the Table:-

(1) ) A copy of the Annual Report (Hindi and English versions) of the Ali
Yavar Jung National Institute for the Hearing Handicapped, Mumbai, for the
year 2009-2010, alongwith Audited Accounts.

(i1) A copy of the Review (Hindi and English versions) by the
Government of the working of the Ali Yavar Jung National Institute for the

Hearing Handicapped, Mumbai, for the year 2009-2010.
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(2) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.

(Placed in Library, See No. LT 5109/15/11)

... (Interruptions)

12.02 hrs.

STATEMENT BY MINISTER

Status of implementation of the recommendations contained in the 10™
Report of Standing Committee on Coal and Steel on Demands for Grants
(2009-10) pertaining to the Ministry of Steel"

s w3 (3 Ot v @) Sutenet #ele, #d, 9% adad foAie 01 AR, 2004 & Ald
FHT golfed W1 & ITAR AT dAlh G497 T8l & Qe 73-Y & IR0 H Hidell Ud
S W WA e afifa @ eqdl R (degdl o @) § fAfed fewforai/RieiRe @
Frafaa o fRfd & av 7 < @1

S g@dl RurS 07 fodar, 2010 &1 b FHT AR 5T FHT H IR B & T8 |
T8 RUIS ST #310d & a¥ 2009-10 &Y IEH AR &I g | AR 2l

S RAE # |l 7 d3rely & Sedl, dedi 3R QU@ & Hdg § Pl U™
RreRei/ve fewoh (B IR #) &1 € 8 39 W WRGR &I IR A HRATs e Bl

afafa @ Rurc # fifea RRell/fewforl & wdg § @ 18 SRaE &1 Ao s
Td 3¥UTd & ST s GfRfd @1 07 81, 2011 B WS T ol

Al g @ S A= RwiRel & sraaa @ AiEn R )Y qwa &
e ® H qUTS 78 8 Sl TAGeRT dld 91 & Jod W I ¢l # 9 o e &

" Laid on the Table and placed in Library, See No. LT 5110/15/11.
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12.03 hrs

NATIONAL ACADEMIC DEPOSITORY BILL, 2011"

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MINISTER OF STATE IN THE PRIME
MINISTER’S OFFICE (SHRI V. NARAYANASAMY): Sir, on behalf of Shri
Kapil Sibal, I beg to move for leave to introduce a Bill to provide for maintenance
of national database of academic awards in electronic format in a depository to be
known as the National Academic Depository and for verification and
authentication of such awards and for matters connected therewith or incidental
thereto.

MR. DEPUTY-SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for maintenance
of national database of academic awards in electronic format in a
depository to be known as the National Academic Depository and
for verification and authentication of such awards and for matters
connected therewith or incidental thereto.”

The motion was adopted.
SHRI V. NARAYANASAMY: I introduce™** the Bill.
... (Interruptions)
MR. DEPUTY-SPEAKER: The House stands adjourned to meet again at 2 p.m.
12.03% hrs
The Lok Sabha then adjourned till Fourteen of the Clock.

" Published in the Gazette of India, Extraordinary, Part-II, Section-2, dated 5.9.11
** Introduced with the recommendations of the President.
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14.00 hrs
The Lok Sabha re-assembled at Fourteen of the Clock.

(Madam Speaker in the Chair)

RE: QUESTION OF CONSIDERING AND SUPPORTING THE MOTION
AND THE ADDRESS SUPPORTED BY THE COUNCIL OF STATES IN
VIEW OF RESIGNATION BY JUSTICE SOUMITRA SEN, JUDGE OF

CALCUTTA HIGH COURT

MADAM SPEAKER: Hon. Minister.

THE MINISTER OF LAW AND JUSTICE AND MINISTER OF MINORITY
AFFAIRS (SHRI SALMAN KHURSHEED): Madam Speaker, with your
permission, | have to bring to your notice and to the notice of the hon. House that
Shri Justice Soumitra Sen resigned from the Office of the Judge of Calcutta High
Court in pursuance of proviso (a) to Clause (1) of Article 217 of the Constitution
of India with effect from the afternoon of 1% September, 2011.

MADAM SPEAKER: Hon. Members, is it the sense of the House that we may
not proceed with Item Nos. 12 and 13 regarding removal of Justice Soumitra Sen?
SEVERAL HON. MEMBERS: Yes.

MADAM SPEAKER: Yes. So, the House agrees. Thank you so much.
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14.01 hrs

MATTERS UNDER RULE 377"
MADAM SPEAKER: Hon. Members, the Matters under Rule 377 shall be laid
on the Table of the House. Members who have been permitted to raise Matters
under Rule 377 today and are desirous of laying them may personally hand over
slips at the Table of the House within 20 minutes. Only those Matters shall be
treated as laid for which slips have been received at the Table within the stipulated
time. The rest will be treated as lapsed.

... (Interruptions)

* Treated as laid on the Table.
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(i) Need to improve the facilities for and appoint adequate number of doctors
and medical/para medical staff in ESI Hospital at Mukkudal in Tirunelveli
district, Tamil Nadu

SHRI S.S. RAMASUBBU (TIRUNELVELI): Madam, at Mukkudal in my
Tirunelveli District, Tamil Nadu, an ESI Hospital is functioning. It serves a large
number of villages Viz., Mukkudal, Alangulam, Kadayam, Pappakkudi Unions,
etc. comprising of more than 60 villages. The poor people in this region are
mostly engaged in the beedi industries and availing of medical facilities from this
hospital only.

However, this hospital is lacking certain basic facilities such as doctors,
essential medicines, etc. It has only 4 doctors out of the sanctioned strength of 14.
Adequate number of specialists and technicians are not available. On an average
about 400 patients visit this hospital daily for treatment in the OPD. Though
infrastructure 1s adequately available, but owing to scarcity of trained
professionals, existing facilities are not being utilized properly. Salary given to
the medical professionals is meagre. The poor workers are not able to afford huge
cost of medicines and treatment from outside.

I shall, therefore, humbly urge upon the Union Government to improve the
facilities and to appoint adequate number of doctors, nurses and other allied para
medical staff at the ESI Hospital, Mukkudal without delay which will cater to the

needs of the large number of beedi workers in this region.
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(ii) Need to create awareness for eye donation among people

SHRI MANICKA TAGORE (VIRUDHUNAGAR): At present our country’s
population is around 118 crores out of which around 15 millions are blinds. India
is now home to the world’s largest number of blind people. Among the 37 million
blind people across the globe around 15 million blinds alone are from India.
So our Government should take immediate and effective steps to eradicate
blindness from India. As per recent statistics on India’s population, the daily child
birth 1s around 87000 and death rate is around 62000. Union Government should
make necessary steps to make awareness among people to donate their eyes after
their death and spread information about eye donation and motivate others to help
this change. If all the people are willing to donate their eyes after their death,
there will be no single case of blindness in India.

This kind of awareness should be inculcated among the students
community since their school days. Even Government should make special
incentive to the students for getting admission in professional colleges and
appointment in Government services for those who are willing to donate their eyes
after their death for which the Government should make a special law in
Parliament also. Further, Government should encourage to open/set up at least one
eye bank in each Taluk though which the donate eyes may be given to the desired
persons . Both Union and State Government should open/set up an eye bank in all
Government hospitals and encourage private hospitals also to set up eye bank in
their hospitals.

Hence, I urge upon the Union Government on behalf of all the 15 million
blinds in India through you madam to take necessary steps as mentioned above for

eradication of blindness from India to achieve the goal without fail.
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(iii) Need to start work on Guruvayur to Thirunavaya rail-line project in
Kerala

SHRI M.K. RAGHAVAN (KOZHIKODE): The foundation for the 55 Km
Guruvayur-Thirunavaya rail link was laid in 1995. After this, nothing substantive
has taken place for the realization of this project by the railways. This rail line will
connect the temple town of Guruvayur to main Mangalore and Konkan railway
directly.

It is understood that funds allotted for initial work for this project has
already been shifted to projects in Tamil Nadu. With the increased delay in
completing the project, conflict of interest by various groups are springing up
which may ultimately lead to dumping of the project. This should not happen.
The new link will reduce travel distance by over 60 Kms. Especially from the
Malabar region towards Kochi/Trivandrum besides a direct link to the temple
town of Guruvayur which is visited by millions from across the country. The line
will also touch the Muslim religious centre, Ponnani.

It is, therefore requested that the Railways should initiate starting of the

work on the Guruvayur-Thirunavaya rail link immediately.
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(iv) Need to convert 51* India Reserve Batallion into Lakshadweep State
Armed Force and make provision for posting/deployment of personnel of
India Reserve Battalion in Union Territory to which they belong

SHRI HAMDULLAH SAYEED (LAKSHADWEEP): I would like to draw the
attention of the Government towards the 51 India Reserve Battalliion which was
created by the Union Ministry of Home Affairs, for the UTs of Lakshadweep,
Daman Diu, Dadar and Nagar Haveli. The personnel recruited for this Battalion
are from Lakshadweep and other places. A company consisting of 126 persons is
usually transferred from one place to another on completion of 2 years tenure. On
transfer, the persons hailing from Lakshadweep are put to lot of inconveniences
and financial losses. In Lakshadweep, the IRB personnel get a salary of
Rs. 18000/- or more whereas if posted in other places like Daman Diu, Silvasa
etc., get only a salary of Rs. 12000/-. The expenses for getting a rental house in
house station are more as compared to Lakshadweep. They are not paid mess
allowances at par with other armed Forces. On their transfer, Children education
is affected. In Daman Diu and Dadar Nagar Haveli the medium of education is
Gujarati whereas in Lakshadweep it is Malayalam. In Lakshadweep, the children
get free education in schools because of the Scheduled Tribe status given to them
on account of their social, economic backwardness and because of the
geographical isolation from the main land.

I would, therefore, strongly urge the Government to convert the IRB into
Lakshadweep State Armed Force and allow the IRB personnels to stay in the
Union Territory to which they belong.
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(v)Need to run Ordnance Equipment Factory
in Kanpur to its full capacity

ft g @ (WERmTS, S.N.): SFR R et sqwie Bad gN fara anf A
PHIIEAA Bl GEC A DB HH BRI 8l & T |

A T af # MEuw. R & fy 350 RIS WUAT & AUE BRI Al
AIf YoM 4 HIE H 30 BRIS BT & M Baw &R a1 T | G Ay | By o w8
B & URUTHERT YT H X T AR 1R Fof SMYfiehaiati 1 HM o7 BT AR IR
BHRAT E |

IFfEIRAT B T & BRUT 39 Bided § R HHATRAT &1 3ifed 81 W& g,
<% 1 g ol Ul & 81 H S [@T1 & SiR MY # 1 A1 WeTg 8 %6l & 98 WDl b
3IHU &l BT 7 |

Ul go W Aol B PRUN DI UG B I UR GHI I8 BrIATS! bl SMY dlfy
IMSTH TRITHT Bl H B B dlel HHATRAT BT 3ifzd 7 2, Adod o o gredi J

T SY SR A ST e BT AT Bl
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(vi) Need to take suitable action to settle the cases of Bangladeshi nationals
living in Assam

SHRI LALIT MOHAN SUKLABAIDYA (KARIMGANU): About 4 lakhs Bengali
speaking people who came into Assam from Bangladesh before 25 March 1971
which was the cut-off date according to the Assam Accord, and was formed on
the basis of treaty between Sheikh Mujibur Rahman and Smt. Indira Gandhi, are
now under severe mental distress being marked as D Voters. Thousands are under
trials and many are declared as foreigners by Foreigner Tribunal courts on mainly
ex-parte judgment on the basis of British framed Foreigners Act 1946 meant to
identify enemies. The victims could not defend themselves as no notices were
served.

These victims are deported and pushed to No Man’s Land later to be
arrested and sent back to India. Among them are those who have been in India for
half a century.

I urge upon the Government to take action so that -

(1) The victims of ex parte judgment could get a chance to defend themselves;
(2)  On deportation they should be handed over to a representative of
Bangladesh Government;

(3)  They should not be pushed into No Man’s land.
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(vii) Need to sanction necessary funds for modernization of Buckingham
Canal in Ongole Parliamentary Constituency, Andhra Pradesh as a part of
National Waterways No. 4

SHRI M. SREENIVASULU REDDY (ONGOLE): Today I rise to draw the
attention of the House towards modernization of Buckingham Canal which flows
through Ongole Parliamentary Constituency in Andhra Pradesh, which I represent.
It was planned as per the National Waterways No. 4 project, for which, concerned
bill was passed by Parliament in 2008. Proposed waterway No. 4 flows from
Kakinada till Puducherry and covers a distance of 1078 km.

The developmental activities of Buckingham canal could not begin as the
required funds have not yet been sanctioned.

If developed, it will have huge traffic potential to transport food grains,
fertilizers, chilles, tobacco, marine products, granite, fruits and vegetables etc.
Various commercial benefits of this project would offer enormous employment
opportunities to the people of my constituency.

The North and South Buckingham canal covers the distance of 316 kms and
110 kms respectively. It is economically beneficial since it goes a long distance
and it would also act as an important trade link between Southern Andhra Pradesh
and Tamil Nadu.

I would like to urge the Government, through this House to take necessary

actions for the sanctioning of necessary funds to complete this project.
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(viii) Need to enhance Central Government’s share in Centrally sponsored
schemes for Uttarakhand

it IO AT (ARS): SUNES I9d DI a4 2001-02 H IR Ao 57 o1 g9t o
o1 Jor I8 AT fbar T o 6 yakr vd fafaed faRiy sioft i &1 wifd SeRids &1
Bv5 ARBR A 3MMTH SR Yo B SR | A8 I8 W Seetd BRAT g 6 a9 2001-
02 ¥ A= & NI ArSrel & i oWl W1 50 : 50, 66 : 34, 75 : 25, 80 :20
afe srural # fa< 9ol 81 R8T ® Safh 9 |Hl 37Y MeTRd s UIivd rorell & fa
9INUT 90 : 10 & U H BT AIRBY | TH0T W AN Ja= o | ot ofte srfard
H1 3RY fhar T 8 | 99 2001-02 W a9 2009-10 T DB A DI IFA”Y FRIA TTHIT
2000 TS T U qed Y I & &0 H Wihd S 9 | I I8 &R ITRES DI
gfcray et &l 1 sravermaeT et & Gord § I8 a3 bl Jear A B |

H US HEH W WRA ARBR A RGBT g (P (A2 207 P (5T B B A
SIRRES ST Bl Q4T 39 R s Wit a1 drorinett &1 fa< arwor gafor fagy soft
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(ix)Need to provide adequate quantity of APM Gas to Gujarat

SHRI HARIN PATHAK (AHMEDABAD EAST): Based on the active advice of
Bhurelal Committee i.e. Environmental Pollution Control Authority (EPCA)
appointed by the Hon’ble Supreme Court, Government of Gujarat introduced
CNG-driven Motor Vehicles in Ahmedabad. With the advent of various City Gas
Distribution companies in the State, the consumption of CNG in Gujarat is
increasing rapidly. However, the prices of CNG in Gujarat are very much higher
as compared to cities like Delhi, Mumbai & others, the prices being around Rs
29.80 /Kg in Delhi and around Rs.40.50 /Kg in Ahmedabad. The prices in Delhi
are more competitive owing to availability of APM gas in the region. The State
Government believes that if APM gas is made available, the current price of CNG
in Ahmedabad region will reduce by more than 25%. Further, this would promote
the usage of CNG resulting in savings to oil companies along with reduction in
subsidy burden for Govt. of India, due to replacement of Petrol & Diesel in
transportation sector. Government of Gujarat is keen to further promote use of
CNG in Motor Vehicles for which it is very important that gas is made available at
competitive prices. Keeping in view the facts, the State Government has requested
thrice 1.e. in 2008, 2009 & 2010 to the Govt. of India for allocation of at least one
MMSCMD of APM gas to Gujarat for the purpose of CNG but the request is
pending till date. The State Govt. expects that the Govt. of India (Ministry of
Petroleum and Natural Gas) should positively response to the Gujarat
Government’s request and allocate one MMSCMD of APM gas for the

transportation sector to the State immediately.
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(x) Need to construct a railway line from
Anupgarh to Bikaner in Rajasthan

M A YW A (FBER): A GBR GG &3 BT SIS faurTad & 3l X
glaemstl & R # uedpd [UssT gal & € | [Uie WIRA-UT(heae ol ARy AT
W T AT &F & AT U T AMRS e § Hl 7e@yul 8 | SFuiIg aode H JRATG A
N AR W ST BT &, Ta(h WX bR HAGR &3 BT 9T B D HRYT UG (LT
&5 © ARl &1 e B bR & W USdl § 3R SID bR 7 S bl Aredd
Had A GSH URAET © | WIe H SR el @ fiamr el @ foodt off Jefiar &
AT S a1 Bl ST Fad TGl &, $9D SfcRe Ui iy & fawenfuai &l wdwen
I AWH T | AYUIS YA I HSHMI, [, WSETl B §Y dIbFR qb Nl AlsT
B BRI qof B b1 Faeror g fAfmior fhar S @ A 999 e & Martiar 1 frorat
@ 64 A 18 dIHR & AU Yo Glagnsit &1 v W 8 qhar © | o H e A1emH 4
HRA WRPR B Y HAAT A A8 AR PRAT § b [0S AT TSHM], [aell WTS[are]
B Y IR A Xl TS Dl BRI YUI DA DI FaRAT BN SRR R ARMRD] & A1
A1y AT & gRagT &t sraegearsi B gfd ff 69T 8 qab |
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(xi)Need to formulate a comprehensive scheme for all round development of
Jharkhand State

SHRI NISHIKANT DUBEY (GODDA): Jharkhand is a State of many diverse
people, the tribals in the forest had been the pride of India. These diverse people
will have different needs, while the cause of the tribals has been instrumental in
the creation of the State. But today the dreams of the people of the region have
been shattered. So, it requires balanced growth, mixed economy, cottage and large
industries and finally centralized planning.

So, it is my humble request to you to consider following important points:

1. To make a special cell in the Planning Commission for the inclusive

growth of Jharkhand state and Santhal Pargana in particular.

2. Implementation of e-governance tool to increase transparency and
accountability of the Government of India.
3. Establish rail link between Godda and Ranchi, set-up more rail links

between Delhi and Kolkata.

4. Announce all roads connecting district headquarters Ranchi as
National Highway.
5. Start early work for national level airport at — Deoghar, establish air-

link between Kolkata, Deoghar, Ranchi, Patna and Delhi.

6. Strengthen banking system for credit disbursal.

7. Introduce incentives for every horticulture and small scale industries.
8. Develop vocational training programmes linked to economic activity.
0. Create All India Institute of Medical Sciences (AIIMS) like

institutionat Hansdiha (Dumka).
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10.  Develop a large network of rural roads to harness the potential in
agriculture and forest products.

11.  Develop a chain of cold-storages.

12.  Improve the efficiency of irrigation facilities and explore ground

water in the areas of Santhal Pargana.

13.  Develop industrial parks at Jasidih, Deoghar, Ghatshila and
Hazaribagh.
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(xii) Need to provide adequate compensation to people displaced due to
mining activities of Northern Coalfields Limited in Robertsganj
Parliamentary Constituency, Uttar Pradesh

3t THIS! A (JECHIW): A AHGT &F JECHIS, SUG AA9s, IR IQe ATfary
gfaa onfa, erggfad SMonfa agey vd ofa Jaad gwifad &3 § 9ef W aRg wei
TR 7 e w2 | g ATd, RNl (Wo wo) @ W & H wad, 9 @fe,
SEIgaN URATST & 9 | WU 2, fad dbsi Bic Tevl WiGdR Hidell {ebrefl S @
g | 98 W AfE § 99 ANl B Ioms a1 1 8 | D! T a1 ABd H [T A @ 7 SR
T8 AGGY W AT AT ® | DU B Y W q8l D gl Ay, nfeardl @t € den
MBI & | 37T A I ufehan o & |

# ARBR A AN BT g B G, §RT U AfdTdl bl Farmaon & S, e
& O, [qSTell, U, "o, ¥pdl 3ffe S GAHT WRBR g DU gRI I [HAT A1 &, 98 A9
feerman S arfep a8l & o Frardl, sl § Wiy 7 S8 B WAR 8 9D |
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(xiii) Need to take effective steps to control annual floods in the Eastern Uttar
Pradesh and Bihar particularly in Deoria Parliamentary Constituency, Uttar
Pradesh

#t TRE TIE TEHaTd (QaREn): SR USY & aiad solrdl H fARIYaR WY HHE &
<IRAT H T dTell ARAT & U B T &R IR 918 B IUCS H I W & AR W IAT &F
& g el TR # 39 IR qrg @ iyt fiwor & 2 | qafed ¥ od fRer @ s
Rl # &R AT B 918 H B IRl WUT B HAA T & O g R AHST U AR O §
IR AN & 9H W Tell Il 8 | 976 | G B g 98 O 8 AR Afd b IR )
dHerd BT ¥ foid HROT @Rl & Wd 38R A IR B O § SR ANl 39 SRV H3 IS
B & | 39 derdl I gOR YA BT &Fh B Ad 9¢ Sl o) $9Y ANl ® I§-98d U
gedl & 9T Td gy R Ufidhe Y9E USdl § | A GO &5 & IRR0 94 R a1 pel
IS & R YA derg g€ 71 H 8l ReT © |

W WHR VIR ¢ 5 qafad I I SR I & 8 92 9 @R & 81, ag 4
FATT HI B AT AT A8 qd IR ol Ay SR a1g ifde ur & 9'@ | AT 8 SHaT
SUANT U9 faSTell gorT # a1 9 s3¥ f8R iR STk yew H fdorell &1 &4l &1 R fhar
ST D |
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(xiv)Need to extend facilities to Madarsas
under Sarva Shiksha Abhiyan

A srvady ot (SRERYR):  # aus wrewm | U Jol AHRAT B 3R WDR B &
et =redt € | PR 1 Hexd &) e b1 . Ren i€ B aRe "W 9 &g |
ezl &1 e @1 wrar fiem & JrasE W S eH M & foy B8 wus T8 e 2
31 U Pl STS! H A HEl [Hl & WA R W IAHT TSl ¢ |

T WHR A A AT 2 6 I ft wd Rien s & s far o @ifs <@ ot
Fq e o & ol o drell gfaer frd 9 | wed @ A qPH 9 & forg
WHR ¥ qearar i 9 |
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(xv)Need to strengthen the banks of river Bhagirathi to prevent land erosion
along its course in Ranaghat Parliamentary Constituency and nearby areas in
West Bengal

DR. SUCHARU RANJAN HALDAR (RANAGHAT):The river Ganges enters
my Parliamentary Constituency Ranaghat at Nabadwip Assembly Constituency
which is one of the seven assembly constituencies of my Parliamentary
Constituency in West Bengal.

The Ganges here is named the Bhagirathi or the Hooghly which ultimately
drains into the Bay of Bengal and on which the Kolkata Port is located.

Nabadwip is famous for the birth-place of Chaitanya Mahaparabhu.
ISKCON (International Society for Krishna Consciousness) is also having its
Head Quarters at Mayapur — a part of Nabadwip. As a result, Nabadwip —
Mayapur is an international place of pilgrimage for millions of people from all
over the world round the year.

For the last more than 50 years or so, the river Hooghly i.e. the Bhagirathi
1S causing erosion on its eastern bank engulfing into it villages after villages
making thousands of people losing their home. This devastation involves
Nabadwip, Shantipur, Ranaghat South and Chakdah — 5 Assembly constituencies
of my parliamentary constituency and parts of Kalyani Assembly Constituency of
the neighbouring Bongaon Parliamentary Constituency. All these constituencies
are located on the eastern bank of the Hooghly.

As a permanent solution to this perpetual devastation, a concretized
embankment on the eastern bank of the Hooghly has to be constructed right from
Nabadwip in the north to Kalyani in the South with constant vigil round the year.
This constant vigil may be efficiently maintained by making a motorable metalled
road along the whole length of it from Nabadwip to Kalyani. This will open up a
new economic front for the thousands of people living there. Most of them are
the weavers of the world famous Shantipuri Cotton & Silk Sarees. This will also

generate thousands of associated employment opportunities. It may be done on
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PPP method. I am sure this will be both socially and economically viable.
Pilgrimage from all over the world will travel by this road to Mayapur-Nabadwip
after landing at Netaji Subhash Chandra Bose International Airport (Kolkata
Airport) enjoying this riverside vista all along. It will be a great tourist attraction

also.
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(xvi)Need to run Puducherry-New Delhi Express (Train Nos. 22403/22404),
Howrah-Puducherry bi-weekly Train Nos. 12867-12868 via Tiruvannamalai,
in Tamil Nadu

SHRI D. VENUGOPAL (TIRUVANNAMALALI): Lakhs of people gather in
Tiruvannamalai, the spiritual town, every month on the full moon day for
Girivalam. On Kaarthigai Deepam day celebrated annually, a huge mass of more
than 20 lakhs people throng Tiruvannamalai. The town also attracts several foreign
devotees who visit the ashrams of Rammana Maharishi, Seshadri Swamigal and
Yogi Ram Suratkumar. So, in order to extend train connectivity to such passengers
to visit Tiruvannamalai, Puducherry-new Delhi Express No. 22403/22404 must
have Tiruvannamalai in its route. This will benefit thousands of village people in
and around Tiruvannamalai to reach Jimper Hospital in Puducherry. It is also to be
noted that the foreigners visiting Tiruvannamalai would also prefer to visti the
Aurovile in Puducherry. Besides, a large number of businessmen and students visit
Delhi from Tiruvannamalai.

Howrah-Puducherry bi-weekly Train No. 12867/12868 must be provided
with a stoppage at Tiruvannamalai. Villupuram-Vellore Passenger Train and also
Villupuram-Kharagpur, Villupuram-Purulia trains via Tiruvannamalai must be
introduced soon.

During the annual and monthly festival period, special trains must be
operated between Tiruvannamalai and several parts of the State like Chennai,
Madurai, Coimbatore, Tirunelveli and Tiruchi. Even from Delhi, introduction of
special trains must be considered. As the public expected a lot from the railway
authorities, they must ensure that the gauge conversion in Tiruvannamalai route at
a cost of Rs. 500 crore should not go waste. Tiruvannamalai Railway Station
should also be upgraded as a pilgrimage centre station in the similar pattern of

Varanasi, Rameswaram, Kancheepuram and Mdurai.
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(xvii)Need to withdraw the enhanced rate of third party insurance premium
to protect the interests of autorickshaw workers

SHRI P.R. NATARAJAN (COMBATORE): At present the autorickshaw
workers are in distress due to abnormal price rise of petrol, diesel, spare parts and
maintenance charges apart from the new passenger vehicles like Call Taxis, Share
Autos and Tata Magic vans. Adding fuel to the fire the third party insurance
premium has been increased upto Rs. 1000/ for a single operator. Due to the
increase of third party insurance premium amount, a single owner of
Autorickshaw has to remit a third party insurance premium amount upto Rs. 3000/
instead of Rs. 1663/-. It is painful to note that the final compensation amount has
not also increased proportionate to the increase of premium amount. The
Autorickshaw workers are now in a pathetic economic condition.

In this circumstances, | request that the increase towards Third Party
insurance Scheme be scrapped immediately and the Autorickshaw workers be

provided relief.
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(xviii) Need to construct highways from Guntur to Kondamodu (Piduguralla)
and Guntur to Kurnool in Narasaraopet Parliamentary Constituency,
Andhra Pradesh

SHRI M. VENUGOPALA REDDY (NARASARAOPET): I would like to draw
the kind attention of the august House towards the dire need for doubling of the
State Highways from Guntur to (Kondamodu) Piduguralla and Guntur to Kurnool
in my Narasaraopet Parliamentary Constituency of, Andhra Pradesh and demand
for conversion of State Highways to National Highways with substantial financial
assistance.

My Narasaraopet Parliamentary Constituency consists of seven Legislative
Assembly Constituencies and both the State Highways pass through these seven
Constituencies i.e., Sattenapalli, Gurajala, Macherla, Chilakaluripet, Narasaraopet,
Vinukonda & Pedakurapadu and the people of these constituencies are facing
much inconvenience due to heavy traffic like passenger and goods vehicles on
both the Highways to go to the State Headquarters and also to District
Headquarters.

I, therefore, request the Hon’ble Union Minister for Road Transport &
Highways to intervene in the matter and to take all possible steps to provide
highways from Guntur to (Kondamo du) Piduguralla and Guntur to Kurnool in
my Parliamentary Constituency with bye-passes provision for Sattenapalli and

Vinukonda Municipalities respectively.
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(xix) Need to review and withdraw the decision to decontrol urea prices

SHRI JOSE K. MANI (KOTTAYAM): Fertilizer is the topmost input for
agricultural and its increased productivity. However for the last many seasons, the
rainfall were erratic and to make up for this, farmers had to resort to excess use of
fertilizers to meet their targets. The major share of India’s Urea requirement is
produced domestically. But the requirements for grades like Phosphate and Potash
fertilizers are met totally out of imports. The ruling global prices of both grades
have risen four—fold adversely impacting the availability of compounded
fertilizers in Indian market. Therefore, the farmers have to depend heavily on
Urea for their requirement both for cash crops and food crops. Now the
Government’s decision to decontrol the urea prices has compounded the situation
further. Even before the decontrol, there was acute shortage of fertilizers in
Kerala during peak period of June and July. This anti-farmer step of the
Government, based on its current policy of nutrient-based subsidy rationalization,
has resulted into most harmful for the farmer. This policy is likely to witness an
immediate hike of Rs. 500 per ton for Urea.

Taken together, it seems that the newly announced decontrol of Urea prices
will lead to total scarcity of Urea and the compounded grades in the market
affecting small and marginal farmers. 1 would, therefore, urge the Centre to

revoke anti-farmer decision of de-controlling Urea prices at this crucial stage.
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MADAM SPEAKER: Item No. 10. Shri Namo Narain Meena.
... (Interruptions)

14.03 hrs.

At this stage Shri Jagdish Sharma, Shri Dilip Kumar Mansukhlal Gandhi, Shri
Shailendra Kumar and some other hon. Members came and stood on the floor

near the Table

... (cgaygm)

14.03 ¥ hrs.

STATE BANK OF INDIA (SUBSIDIARY BANKS LAWS)
AMENDMENT BILL, 2011°
Amendment made by Rajya Sabha

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): Madam, on behalf of my senior colleague Shri Pranab

Mukherjee, I beg to move™*:

“That the following amendment made by Rajya Sabha in the Bill
further to amend the State Bank of Hyderabad Act, 1956 and the
State Bank of India (Subsidiary Banks) Act, 1959, as passed by Lok
Sabha, be taken into consideration.

CLAUSE 10 Substitution of new Section for Section 63.

Power of Subsidiary banks to make regulations

1. That at page 6, lines 1 to 3 be deleted.”

" Published in the Gazette of India, Extraordinary, Part-II, Section-2, dated 5.9.11
** Moved with the recommendations of the President.
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MADAM SPEAKER: The question is:

“That the following amendment made by Rajya Sabha in the Bill
further to amend the State Bank of Hyderabad Act, 1956 and the
State Bank of India (Subsidiary Banks) Act, 1959, as passed by Lok
Sabha, be taken into consideration.

41
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CLAUSE 10

1. That at page 6, lines 1 to 3 be deleted.”

The motion was adopted.

MADAM SPEAKER: We shall now take up the amendment made by Rajya
Sabha.
The question is:
“Clause 10
That at page 6, lines 1 to 3 be deleted.
The motion was adopted.
SHRI NAMO NARAIN MEENA: I beg to move:
“That the amendment made by Rajya Sabha be agreed to.”
MADAM SPEAKER: The question is:
“That the amendment made by Rajya Sabha be agreed to.”

The motion was adopted.

([nterruptions)El
JeTET MRS : 3T | I S8y 3R -3+ e W) 98 sy |

... (cgagm )

MADAM SPEAKER: The House stands adjourned to meet again at 4 p.m.

14.05 hrs

The Lok Sabha then adjourned
till Sixteen of the Clock.
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16.00 hrs
The Lok Sabha re-assembled at Sixteen of the Clock.

(Dr. Girija Vyas in the Chair)

ACADEMY OF SCIENTIFIC AND INNOVATIVE RESEARCH BILL, 2010

MADAM CHAIRMAN : Item no. 11.
.. (c@ayr)

16.01 hrs.

At this stage Shri C.R. Patil, Shri Jagdish Sharma, Shri Shailendra Kumar and
some other hon. Member came and stood on the floor near the Table

... (cgagm)

THE MINISTER OF SCIENCE AND TECHNOLOGY AND MINISTER OF
EARTH SCIENCES (SHRI VILASRAO DESHMUKH): Madam, I had a meeting
with Dr. Joshi and we discussed and agreed. Most of the issues were settled. With
your permission I lay my speech on the Table of the House ... (Interruptions)
*Madam, in the 21% century, leadership position in the field of science &
technology determines the strategic positioning of a country in the global arena.
Such leadership would depend on the availability of highly skilled scientific and
technological human resource, poised to deliver in the cutting edge and frontier
areas of natural and applied sciences. The Academy of Scientific and Innovative

Research Bill 2010 is an attempt to address this challenge.
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The vision of the first Prime Minister of India, Pt. Jawaharlal Nehru Ji to
set up the national laboratories of CSIR across the country, IITs and other
institutions led the foundation for scientific research. Our Government realizes
that the time has come to build further on the strong foundation to meet the
challenges of tomorrow. Therefore, we have moved to build several new IITs and
institutions for science and scientific training. It has been clearly felt that the
present output of trained post-graduates and doctorates in science and engineering
is far from being adequate.

The Academy is reflective of our efforts to create institutions specializing
in tomorrow's science which will be trans-disciplinary. It takes advantage of the
large investment our Government has done in the recent years in establishing the
National Knowledge Network to which all CSIR laboratories are now connected
enabling interdisciplinary and trans-disciplinary collaboration across the
laboratories.

The Academy is the most plausible option for achieving the target of
maximizing number of high quality trans-disciplinary researchers with direct
problem solving experience, in a cost- effective manner without requirement of
any significant gestation period, using the existing state of the art infrastructure
and leading scientists and technologists available within the CSIR frame work.

Response to Discussion:

With these remarks let me thank the Members for participating actively in
the discussion and appreciating the need for a stronger S&T system to produce
high quality postgraduates and PhD's in the country. I thank all the
parliamentarians who have participated in the discussions.

Hon. Members have expressed a concern that the proposed Academy will
have adverse impact on the University system.

This Bill is not intended to weaken the University system, but is
complementary and supplementary to the good work done in the University

system.
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Hon. Dr. Murli Manohar Joshi Ji had expressed this concern and my
predecessor had assured that this will be discussed with him. I had met with Dr.
Joshi Ji and as he stated in his speech on the Bill, he wanted to have linkages
between the CSIR research laboratories and the University system. I had held a
meeting of several eminent scientists and academicians of the country where Dr.
Joshi Ji was also present. We discussed how the linkages that exist between CSIR
and University system can be strengthened further. As an outcome of this meeting
both Director General, CSIR and Chairman, UGC are engaged in discussions to
tap synergies of both sectors for mutual benefit. It may be noted that the
Chairman UGC is also a member of AcSIR Governing Board. I thank Dr. Joshi Ji
for his keen interest, valuable suggestions and scholarly inputs.

Currently, CSIR is working extensively with University system and that
collaboration will continue. CSIR programmes have benefited the University
system immensely over the years. This is an organization which has supported
almost every productive researcher in some way or the other whether he or she
belonged to University system or National Laboratory network. The fellowships
provided by CSIR have helped nurture the S&T human resource for the entire
country.

CSIR, through its Open Source Drug Discovery (OSDD) has launched a
Open Chemistry initiative by associating 30 universities and institutes, including
[ITs and universities from J&K to Thiruvanathapuram, from North East to
Saurashtra, to synthesize drug like molecules for research of drugs for poor man's
diseases like TB and Malaria. This is a unique research project in the world, first
of its kind, which imparts education innovatively to geographically distributed
students and faculty. We have ensured that there are specific clauses in the Bill
which ensure the synergy between university system, CSIR and the Academy.

Clause 4 (2) of the Bill states that the Academy would focus subjects that
are not ordinarily taught in regular academic Universities. Its focus is to do trans-

disciplinary and interdisciplinary research in such areas like Mechatronics,
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Avionics, Fabrionics, Ayurgenomics, System and Synthetic Biology, Open
Source Sustainable Energy, Green Chemistry, Smart Materials, and so on.

The Clause 5 (3) of the Bill retains the freedom of independent CSIR
laboratories across the country to work with Universities and other institutions
even after the Academy is in operation. Shri Vijay Bahadur Singh Ji felt the
Selection Committee of the Chairman of the Board of Governors was composed
of bureaucrats. The relevant Clause 12 states that selection committee shall
consist of four eminent scientists and technologists of international repute, out of
which two shall be heads of international societies, academies or similar
organizations in the field of science and technology. This clause is reflective of
the government's commitment to ensure that the selection committee is
completely professional whereby persons of highest quality get selected as the
Chairperson of Board of Governors of the Academy.

Shri Prabodh Panda Ji stressed on the need for autonomy. The Board of
Governors of the Academy as provided in clause 11 of the Bill is composed of
scientists and technologists and other persons of high eminence. This will ensure
academic and administrative autonomy.

SK. Saidul Haq Ji cautioned us that marks alone should not be
determinative in the Academy. Clause 4(3) provides that the curricula, pedagogy
and evaluation of the Academy shall be innovative and directed to creating
highest quality personnel with cross disciplinary knowledge. Thus the knowledge
space occupied by the Academy is unique which sets it apart from other
conventional institutions.

Shri Mahtab Ji wanted non degree programmes and skill development
programmes. The Bill empowers the Academy to do so and the Academy may
introduce such courses in advanced areas of science and technology.

Shri Shailendra Kumar Ji and Dr. Joshi Ji pointed to the need to promote
socially relevant innovations. CSIR has initiated a programme called CSIR-800

specifically with the objective of developing applications of technologies with
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social relevance for economic empowerment of the almost 800 million Indians,
the relatively deprived sections in rural and urban population. An example is
Soleckshaw, the pedal assisted electric powered cycle rickshaw for rickshaw
pullers. All PhD students of the Academy would be required to undergo a
compulsory internship in a CSIR 800 project focused at bringing in S&T
intervention for the benefit of our brethren at the bottom of the economic pyramid.
They will work with Micro, Small and Medium (MSME) enterprises to foster
innovation in that sector. I thank Shri Mulayam Singh Yadav Ji and Shri Ninong
Ering Ji for supporting this Bill.

Madam, in India, we have traditionally had a hunger for knowledge and a
reverence for science. Learning was revered. Knowledge was respected.
Education is empowerment. We have to build on this foundation to make India a
knowledge superpower in the frontier areas of Science and Technology.

As the twenty-first century unfolds, we are called to meet the new
challenges of a global economy. It requires innovative thinking, comprehensive
understanding and superior communication. Science and technology education is
the foundation of this opportunity.

We are in the decade of innovation. We need our researchers to be
innovative. We need our institutions to be innovative. We need to learn the art of
converting inventions into innovations faster and then create an enterprise around
it.

CSIR has been the fountain head of nation's innovation through the
decades, providing innovations for our daily use, from the indelible ink used in
our democratic process' to some of the tractors that plough our fields, the Mark II
pump we pump the water, from generic drugs to genomic medicine, from
oceanography to aerospace, supporting mushroom farming in north east to
lavender farming in Jammu and Kashmir, and working with people in the remote
parts of India where CSIR laboratories are located. More than 90% of the US
patents held by public funded institutions in India are held by CSIR with several
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of them have been commercialised. I am proud to say that CSIR scientists actively
support the space and atomic energy programmes.

Madam, we need to be globally competitive in science and technology. We
need to transform the research in science and technology to one that constantly
strives for excellence. We need institutions that will prepare our researchers for
the 21% century. We want our doctors to learn engineering skills, engineers to
address biological challenges, chemists to learn physics, mathematicians to learn
biology and so on and solve problems facing our society.

Through the Academy we are opening the world-class infrastructure of
CSIR which is a national resource, painstakingly set up over the years, and its
highly talented internationally recognized faculty, some of whom are best in the
world, to our students. This will attract the best students to remain in the country
and we will train them in the frontier areas of science and technology, enabling
them to out-compete and out-innovate the rest of the world.

Madam, Pandit Nehru Ji said that 'science and technology alone has the
power to change our destiny'. This Bill is reflective of the commitment of our
government to shape our destiny, to be leaders in science and technology, than be
passive spectators. We need to educate to innovate and to innovate to educate. We
cannot prepare our researchers for 21st century science and technology by
sending them through the doors of 20th century systems alone or losing them to
institutions of higher learning abroad.

Our youngsters have brilliant minds. Given the right environment and
facilities they can match up to the best minds of science. The Academy is
instituted to secure India's leadership in tomorrow's science. I urge our youngsters
to take up this challenge of securing our leadership. We need to out- innovate,
out-educate, and out-perform the rest of the world.

The Academy of Scientific and Innovative Research Bill 2010, is our
government's attempt to secure India's leadership in tomorrow's science and

technology, in the fields of integrative and trans-disciplinary areas of science and
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engineering. With these words, thanking all the parliamentarians who participated
in the debate and saluting all the teachers of science and technology on this

Teacher’s Day and I commend this Bill for passing.*

Madam, I beg to move:

“That the Bill to establish an Academy for furtherance of the
advancement of learning and prosecution of research in the field of
science and technology in association with Council of Scientific and
Industrial Research and to declare the institution known as the
Academy of Scientific and Innovative Research, to be an institution
of national importance to provide for its incorporation and matters
connected therewith and incidental thereto, be taken into
consideration.”

MADAM CHAIRMAN: The question is:

“That the Bill to establish an Academy for furtherance of the
advancement of learning and prosecution of research in the field of
science and technology in association with Council of Scientific and
Industrial Research and to declare the institution known as the
Academy of Scientific and Innovative Research, to be an institution
of national importance to provide for its incorporation and matters
connected therewith and incidental thereto, be taken into
consideration.”

The motion was adopted.

... (Interruptions)
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MADAM CHAIRMAN: The House now takes up clause-by-clause consideration
of the Bill.
The question is:

“That clauses 2 to 38 stand part of the Bill.”

The motion was adopted.

Clauses 2 to 38 were added to the Bill.

Clause 1  Short title, extent and commencement
Amendment made:
Page 1, line 3,--
for “2010”
substitute “2011” (2)
(Shri Vilasrao Deshmukh)
MADAM CHAIRMAN: The question is:
“That clause 1, as amended, stand part of the Bill.”

The motion was adopted.
Clause 1, as amended, was added to the Bill.

... (Interruptions)

Enacting Formula
Amendment made:
Page 1, line 1,--
for “Sixty-first”
substitute “Sixty-second” (1)
(Shri Vilasrao Deshmukh)



05.09.2011 51

MADAM CHAIRMAN: The question is:
“That the Enacting Formula, as amended, stand part of the Bill.”

The motion was adopted.
The Enacting Formula, as amended, was added to the Bill.
The Long Title was added to the Bill.

... (Interruptions)

SHRI VILASRAO DESHMUKH: Madam, I beg to move:
“That the Bill, as amended, be passed.”

MADAM CHAIRMAN: The question is:
“That the Bill, as amended, be passed.”

The motion was adopted.

... (Interruptions)

MADAM CHAIRMAN: The House stands adjourned to meet again tomorrow at
11 am.
16.04 hrs

The Lok Sabha then adjourned till Eleven of the Clock
oesday, September 06, 2011/Bhadra 15, 1933 (Saka).



reporters
Friday, March 10, 2000/Phalguna 20, 1921 (Saka).
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